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OP[N COURT 

CENTRAL_ J OVI IN IS TRAT IVE TR !BUNAL 
ALLAHABAD BENCH1 ALLAHABAD 

CIVIL MISC. CONTE fYlPT PET IT ION No .234 Of 2 002 

IN 

ORIGINAL APPLICATION NUMBER 1101·-0f 2002 
TUES DAY, TH IS THE illb_ DAY OF ~OVEPIB ER 1 2002 

HON'BLE MR.JUSTICE R.R.K. TRIVEDI, VICE-CHAIRMAN 
HON'BLE MAJ GEN K K SRIVASTAVA, MEMBER (A) 

Babu Lal, 
son of Shri Late Badal, 
resident of Village Tha r ua I Thakr an , 
Post-Tharwai, District-Al 1 ahabad. 

• •• Applicant 

Counsel for the Applicant Shri P. Srivastava 

V E R S U S 

1. J.N. Bhaua ni Prasad, Director, 
Coordination, Nirman Bhawan, 
Maulana Azad, 
New telhi. 

2. Suresh Kumar, Superintending Engineer, 
Coordination Inderprasth Bhawan, 
Na1J Delhi. 

3. S.A. Khan, Superintending Engineer, 
Central Public War ks CBpartment, 
University Road, 
Central Circie, 
Allahabad. • ••• Resp on dents 

Counse 1 for the Respondents: Shr i 

0 R DE R - - - - - 
t!_on'ble Mr. Justice R.R.K. Trivedi, Vice-Chairma~ 

Th is. application_ under sect ion 17 of Adm inis tr at ive 

Tribunals Act, 1985 has heen filed for punishing the 

respondents for committing wilful disobedience of the 

order of this Tribunal dated 24.09.2002 passed in 

o.A. No.1101 of 2002. The direction given by the 

'- 
.... 2/- 



j_ 

// 2 // 

Tribunal was to maintain the statusquo with regard ta 

the work of the applic~nt. The grievance is that 

salary of the applicant has been redu_ced by 200/- .. 

o\.A~Cl\~ -U, ~\r~J '1\ V-... 
In the interim order, there is no/status-quo regarding 

~ . ~CZ,\,o/ IA. 
salary. In the circumstances, we do not find that _m;;./ 

contempt has been committed, the application is 

accordingly rejecud. No order as to cos ts. 

VI CE-CHAIRMAN 

·shukla/- 


